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Record of Proceedings

Learned senior counsel for Essar Power Gujarat Limited (EPGL), Respondent
No.1 submitted that the petitioner was informed in August 2012 and in early 2013 that
the commissioning of the Phase Il of Salaya Power Project is uncertain due to
environmental issues and the petitioner was requested to delay or put on hold the
transmission project. However, the petitioner has ignored these request and has
constructed the Essar Gujarat TPS-Bachau 400 kV D/C (triple) line and Extension of
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Bachau Sub-station. Learned senior counsel further submitted that EPGL has not made
any advance payments towards main power plant package and the petitioner
proceeded without ensuring the payment of advance for the BTG and without having
regard to whether generation project is likely to be commissioned in time and has gone
ahead with the construction of the transmission assets. Learned senior counsel also
submitted that a petition (Petition No0.187/MP/2015) has been filed under section
79(1)(f) and (k) of the Electricity Act, 2003 wherein it has been prayed to restrain the
petitioner from making any claims for the transmission charges for the instant
transmission assets, besides other prayers. Learned senior counsel requested that
Petition No. 187/MP/2015 be also listed along with instant petition and both the petitions
may be considered together as they are related.

2. The learned counsel for the petitioner opposed the prayer of learned senior
counsel and submitted that EPGL should have approached the Commission earlier if it
had any difficulty. Learned counsel further submitted that the instant petition has been
filed as per the Regulations specified by the Commission and the EPGL’s request to tag
its petition with the tariff petition will delay the processing of determination of tariff.

3. After hearing the learned counsels, the Commission directed to list Petition
No0.64/TT/2015 along with Petition No.187/MP/2015 on 25.8.2015.

By order of the Commission

Sd/
(T. Rout)
Chief Legal
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